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[Shri L. N. Misbral 
Miners' Emergency Relief Fund. The 
Management of the mine have also 
paid Rs. 1600 as immediate relief to 
the bereaved. A sum of Rs. 2880 has 
been sanctioned from the Coal Mines 
Labour Welfare Fund for payment of 
an allowance at the rate of Rs. 10 per 
month to each of the twelve widows 
of the victims of the accident tor a 
period of two years. Scholarships of 
~  E per month for, a period of 3 years 

to all the school-going children of ~  
deceased workers has also been sanc-
tioned. This is in addition to the 
amount payable by the employer to 
the heirs' of the deceased workers 
under the Workmen's Compensation 
Act. 

Shri T. B. Vlttal Rao (Khammam): 
The hon. Parliamentary Secretary said 
that appropriate action was being 
taken against the management. May 
we know the nature of the appropriat(' 
action? 

Shri L. N. MIshra: It is under con-
sideration whether to set up some court 
of enquiry, or to start with the prose-
cution. 

t CORRECTION OF ANSWER TO 
STARRED QUESTION No. 617 

Thp Minister of Commeree (Shri 
KlUla'lgo): In course of the supple-
mentaries raised on the Starred Ques-
tion No. 617, answered in the Lok 
Sabha on the 7th December, 1959, to 
a question asked by Shri S. M. Baner-
jee about whether the Cawnpore Cot-
ton Mills, which is a unit of the British 
India Corporation Limited, Kanpur 
was likely to start or not, it was stat-
ed that the new management of the 
British India Corporation Limited Were 
taking stepS either to open or to im-
prove it. The true position is that as 
the unit was continuously incurring 
heavy losses from 1952 onwards, and 
as it. was found to be an uneconomic' 
unit the Corporation had no alternative 
left but to close down the Mi'ls from 
December, 1958. The Board of Manage-
ment of the British India Corporation 
Limited appointed by the High Court 
of Allahabad subsequenUy obtained 

permission from that Court to .ell or 
dispose of the assets of the Mills either 
wholesale or piece-meal. The darts 
to sell off the Mills have, however, not 
yet met with any success. It is under-
stood that a subsidiary of the British 
India Corporation Limited vi"., Elgin 
Mills Limited, is at present negotia-
ting for the purchase of the plant and 
machinery of this unit. 

Shri S. M. Banerjee: I lind from 
the statement that: 

"It is understood that a subsi-
diary of the British India Corpora-
tion Limited viz., Elgin Mills Limit-
ed, is at present negotiating for 
the purchase of the phin! and 
machinery of this unit. ... 

May I know whether the Centra! 
Government are a party to this nego-
tiation or whether it has been left 
entirely to the State Government, and 
what the prospects of this mill being 
taken over by the Elgin Mills Ltd., are? 

Shri KaDIlIICO: This is a direction 
by the High Court. 

Shri S. M. BIUlerjee: That is true, 
but during the negotiations, will any-
body be present on behalf of either 
the Central Government or the State 
Government? 

Shrt KaalUlCO: No. 

~  -7:' RAILWAY BUDGET 
The Minister of Railways (8hri 111&-

jlvlUl Ram): Mr, Speaker, Sir, I rise 
to present to the House the estimates 
of receipts and expenditure of the 
Indian Railways for the year 1960-61. 
the concluding year of the Second Fiw 
Year Plan. 

FiDaDclal Results for 1958·59 

2. As usual, I propose to give the 
House a brief resume of the completed 
accounts for the year 1958-59. The 
gross traffic receipts came to Rs. 390' 21 
crOTeS, and feU short of the Revised 
E.,timalc of Rs. 394' 38 crores by 




